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13. Shri S. K. Vaishampayen 
14. Prof. A. R. Waclia 
15. Shri M. C Chagla (the mover); 

and 30 Members from the Lok S;ibha; 

that in order to constitute a meeting of 
the Joint Committe; the quorum shall be 
one-third oi the total number of members o' 
the Joint Committee; 

that in other respects, the Rules of 
Procedure of this House relating to Select 
Committees shall apply with such 
variations and modifications as the 
Chairman may make; 

that the Committee shall m&ke a report 
to this House by the first day of the next 
session; and 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the said 
Joint Committee and communicate to this 
House the names of Members to be 
appointed by the Lok Sabha to the Joint 
Committee." 
The motion was adopted. 

THE REPEALING AND AMENDING 
BILL   1964 

THE DEPUTY MINTSTER I> THE 
MINISTRY OF LAW (Sum JACANATH RAO) : 
Madam, on behalf of Mr. A. K. Sen, I beg to 
move: 

"That the Bill to repeal certain 
enactments and to amend certain other 
enactments be taken into consideration." 

This Bill is a purely formal measure and the 
reasons for sponsoring the Bill are set out in 
the Statement of Objects and Reasons 
appended to the Bill. The enactments tha. are 
sought to be repealed are mentioned in 
Schedule I annexed to the Bill. These 
enactments have ceased 1o be in operation or 
they have becom.; unnecessary. The 
enactments which are sought to be amended 
are appended in the Second Schedule to the 
Bill. 
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[THE VICE CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) in the Chair). 

These amendments are purely formal in nature 
and are aimed at correcting technical errors or 
defects. The notes on clauses appended to the 
Bill mentions the reasons why certain enact-
ments are sought to be repealed and the 
reasons why certain amendments are sought to 
be introduced to the Acts appended in 
Schedule II. This is one of the formal routine 
measures introduced periodically. The last 
Repealing and Amending Act was passed in 
1960 and this Bill seeks to repeal certain 
enactments enumerated in Schedule I and 
amend certain enactments which are 
enumerated in Schedule II, and the whole idea 
is to bring the Statute Book up-to-date and 
remove from the Statute Book enactments 
which have ceased to operate and whose 
continuance is considered unnecessary. This 
opportunity is availed of to introduce certain 
amendments which are purely of a formal or 
technical nature. As I submitted, this measure 
is of a very non-controversial and formal 
nature and I commend this motion for the ac-
ceptance of the House. I move. 

The question was proposed. 
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SHRI JAGANATH RAO: Madam. I am 

very thankful to Mr. Chordia Sor making 
some suggestions. First he referred to the 
carelessness in he drafting of Bills. I may 
assure tim and"the hon. House that every care 
is taken in drafting a legislative measure. But, 
in spite of all the care that is taken, some 
defects do creep in .ind therefore we are 
anxious to see that such defects dd not 
continue ;md these defects are removed at the 
earliest possible time. 

Regarding the point raised by him that the 
Acte which are passed should be fully 
implemented—as an instance he quoted the 
Child Marriage Restraint Act—I fully agree 
with him that all the enactments passed by 
Parliament should be fully implemc-nt-ed, 
that there should be no gap between the statute 
law and the in ing law. But Ihe amendment 
sought by this Bill is not repeal of such enact-
ments which are useful and salutiry, but 
enactments which have teen rendered u 
mecessary—some of them have spent out; 
their life is out. And I can again assure my 
friend hat when a leg slative measure is broi 
ght forward, by this Ministry or any o her 
Ministry of the Government of India, every 
care is taken to see that proper attention is 
devoted and defects, ei her technical or 
formal, do not creep in. But in spite of all the 
care that is taken, here and there there may be 
some lapses but I assure him that proper 
attention is being paid and will be paid in 
future also.   Thank you. 

THE VICE- CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): The qaes-tion is: 

"That  the  Bill  to   repeal  certain 
enactments    and    to  amend certain 

other     enactments     be  taken  into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) : We shall now take up 
the clause by clause consideration of the Bill. 

Clauses 2 to 5, the Firsl Schedule and the 
Second Schedule were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI JAGANATH RAO: Madarn, I move: 

"That the Bill be passed." 

The question wag put and the motion was. 
adopted. 

THE     INDIAN      TRADE      UNIONS 
(AMENDMENT) BILL, 1964 

THE  MINISTER  OF   LABOUR   ANI> !   
EMPLOYMENT (SHRI D. SANJIVAYYA) 
Madarn, I move: 

"That the Bill further to amend the 
Indian Trade Unions Act, 1926. be taken  
into consideration." 

I 
This is a very small Bill and I do> not 

propose to take much time of the House. The, 
Indian • Trade Unions Act is a Union Act and 
it provides for the registration of trade unions 
in India and to a great extent it de- 

1 fines the responsibilities and rights of trade 
unions in general. Under section 4 of the Act, 
any seven workers can form themselves into a 
union and ask for registration under this Act, 
The provisions of this Act, however, do not 
bar any individual who is convicted in any 
criminal case involving moral turpitude. Now 
one of the State Governments raised this ques-
tion because they found it very difficult and 
embarrassing too that such persons, in their 
capacity as office-bt\irers of trade unions 
began to re- 


